
("oGENTRAL ADmINISTRATIVE TRInqA1, 
CALCUTTA BEqcli 

O*A~l No., 143 of 1996 

" Chatterjee, Vice—Chairman 
Present : HOn'ble Mrs Justice AjK, 

Hon'ble Mr.' M~Zj Mukherjee, Administrative Member 

Shri Kamal Kumar Paul, s/0 Late Anukul 
C-bandra Pault residing at 16, Swami Vive.. 
kananda Roadl, 3rd Lane, Biratit Cal-51, retired as Pws~i " — Gr *`II on 31st July, 
1993 from Siligu;i Junction, NF Railways' 

00 	ARp .1iciat 

_Vs . 

Is Union Of Indias service through the 
Secretary, Ministry of Railways, Rail 
Bhaw4n, New Delhi — 110 001 ; 
2~'The General Manager, North East 
Frontier Railway, hliligaon,, Guwahati.Assam 
30 

The Chief Engineer, North East Prontier 
Railway, maligaone Gmahati Assam ; 
4 1 The C-bief Personnel Of f ic er , North' East 
i;ontier Railway, Maligaon, Guwahati, Assam 
5*:The Divisional Railway Manager, North 
East Frontier Railway, Katihar, P6st Off ice 
and District — Katihar, Bihar ; 
6. The Sr.Persennel 'Officer, North East 
Frontier Railway, P.O., & Dist." Katiharg Bihar 
7 -;, The SrAivisional 1h 

* 
neer, North East 

~;ontier Railway,, PO & gilstiKitihar, Bihar 
8 The Assistant Engineer, Siliguri Junction, 
N:F# Railway, Siliguri Junction, Siliguri, 
We st Bengal-jq 	

so 	ResRondents 

	

For applicant 	Mr IPX.' Banerjee q counsel 

	

For respondents 	Ms~.l W. Sanyal, counsel 

Heird on, 	28'J8 0`1997 

A~K- il C-'hatte;jee. 

0 R D E R ~ M — — ft 

~141997 Ld—et _M 	15i , 

Barring unnecessary detail, the*petitioner while working 

as a Permanent Way Inspector — Gr.III at Tindharia Station of N.~'F".,," 

Railway was served with a major penalty charge—sheet dated 3s'4.82 
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for alleged irregulai payment of tuition fees to the staff during 

the Period 1;')JL2;-17 to 64,42,780' The DA Proceeding remained Pending 
even till 307, 1,-96 

when the instant aPPlication was filed as a 

result of which the Petitioner suffered great financial loss and 
T 

also deprivation of promotion as P;y~yjl)i~,_ 
, 

,P,He has challenged the DA 

Proceeding on various grounds and has filed the instant applica. 

tion for cancellation of the charge—sheet and consequential relief,, 

such as promotion to the post of Po"WoLL Gre-II w,',e.'~If " 14-11.1'1984 

when the next junior was Promoted and further promotion'as and 
when due 

. with effect from such date when employees of contemporaneous 

Seniority were promoted and for release of all consequential finan—

cial benefits*' The Petitioner has retired from. the same grade on 

attaining the age of' superannuation on 3l;i7.193.1 

2 0̀1 	The respondents have not filed a reply inspite of seve— 

ral opportunities-.' 

3 	 We have heard the Jld q~Cou n sel f or the partie s and Peru sed 

theiecords bef ore us*' 

4 	The Ld.Counsel f or the petitioner has produced at the 

time of the hearing a communication dated 4."6-0"93 from the DVR~~M~tl 

to the petitioner intimating that the disciplinary proceeding has 

been dropped and that action was being taken to give him promotion 

and retirement benefits as per extant rules," The 141Counsel for the 

respondents has also stated that she had also received a copy of 

this communication. It is amazing that displinary proceeding, which 

was initiated in April, 1982 was kept pending for 14 years or more,, 

which resulted in not only denial of normal service benefit to the 

Petitioner but also,"­ devastating agony. In the circumstances, 

we have no option but to order that all actual benefits should be 

released to the petitioner including Promotion, vhich would have 

been granted if no charge—sheet was at all issued to hid;.O 
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5,1 	The O.A -,, i-S accordingly disposed Of with a direction 0 

upon the respondents to promote the Petitioner in the same way 

in which he would have been 
. 
Promoted if no charge-sheet was at all 

i ssued and to r elea se all cOn sequential ac tual benef i ts within 

six months from the date of communi' cation of this order~! 

6 	 The respondents shall also Pay Rs'*4000/_ as costs of this 

ProCeeding'to the petitioner`~ 

r 

Misil Mu 	e 
Mem r 

A". , K Chatterjee 
Vice-C-hairman 
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